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New Delhi: this h day of i996v
H3>N * BIE MR .3 »R ».A0IGE:, MEMBER <A ) »
HQN»BIB' DR,A»VEDAVALLI, i'^MBErCJ)

1. Raj Kumar,
S/o Sh.Jai Lai,
R/o W^2i, Vill.Tedapur,
Ne w Be Ihi •

2, Bijender Singh,
S/o Sh.Ram Kala,
R/o H«No,73, Vill.Safiab^,
P.O«Nathupur, Bistt^Sonipat,
Haryanaili®

3« jPrcdeep {<iimar/
S/o ShJBhand Swaroop,
R/o 3/25 Maidir Marg,
New Da ihi •».. t * .Applic ants .i

By Advocates Shri Jasbir Singh

..

!• Union of India
through
the Secretary,
Ministry of Finance,
Re va nu e B iy i s ion-
No rth Block,
New Delhi.''

2» Oirsctor Genarai/
Directorate of Income T ax {Spl,) North,
4th Floor Mayur Bhav/an,

C ann aught C ire us. New Delhi.

3, D)irector of Income T ax (Spl^^Insp. )
IV th Floor, Super Bazar Building,
Can naught Place/
New 0©Ihi « 1 «»»«♦. ♦RespondentSi''

By Advocates ShrL V,PiUppal.

jlogment

BY HQN«B IE MR .3. ̂  IG£ ̂  MEI'^BEr (fi)

He ard i'

2. The ^plicants are seeking regularisation,

based on their claim of having completed more than
A-



\
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206 days continuous service in i c alenderyear, and

being entitled to temporary status under the DP 8.T«s

Casual Labours ( Grant of Temporary Status 8.

negularisation ) Schema -A-hils respondents contend

that the applicants never came through tl^

Bmployment ̂ .xchangej they engaged purely as

Casual Labourers as and whan required based on

the availability of vwk, and there is no regular

work for them;' and that they had not completed

the requisite 2o6 days of continuous ssr-vice on

the date, of filing the OA*

3, The applicant presently stand disengaged,

Gubject to the availability of '.■^«3rk,tte respondents

should consider reengaging the applicants as

casual labourers in prefe-rence to outsiders and

those with overall lesser length of past service,

and in case no suitable candidate sponsored by the

■ Employment Exchange is available at the time of such

consideration. 3nce the applicants are reengaged -

the respondents Vv/ill examine the claims of the

applicants for grant of temporary status in

accordance vdth tte provisions of the Casual Labours

( Grant of Temporary Status 8. Regularis ation) Scheme

and pass a'speaking order thereon in the case

of each of the app lie ants' under intimation to them.

Thereafter subject to the availability of regular

vacancies and t he \<'app lie ants being fully eligible,

the respondents will examine the c laims of the

applicants for regu laris ation.

4. This OA is disposed of in terms of

para. 3 above , No costs ,

.r

/og/
( D,H . VEDAVA LLI ) ( S ,R .ADTGE /

member (j ) member {a ),


